IN THE INCOME TAX APPELLATE TRIBUNAL, CHANDIGARH BENCH “A”, CHANDIGARH
HEARING THROUGH: HYBRID MODE

$t fapw Rig arga, T e wd ot WX U, SR, < Je

BEFORE: SHRI. VIKRAM SINGH YADAV, AM &SHRI. PARESH M. JOSHI, JM

3MIHT NS . / ITA NO. 64/Chd/2024
ﬁf?ﬁTUT a’ﬁf / Assessment Year : 2023-24

Janhit Samiti (Regd.) §H The CIT(E)
89, Kaushish Niwas Dharmshala Chandigarh
Street Partap Nagar, Street No. 3,
Patiala- Punjab- 147001

R oal . /PAN NO: AAATI2746G
Gifﬁﬂ'[?ﬁ/Appellant ‘ gt/ Respondent

it PR F/Assessee by : Shri Vibhor Garg, C.A
oG HI3MR ¥/ Revenue by :  Shri Rohit Sharma, CIT DR

JAATs $ ARG/ Date of Hearing : 11/12/2024
IO &1 IRIG/Date of Pronouncement : 17/12/2024

Gnﬁ'ﬂ/Order

PER VIKRAM SINGH YADAV, A.M. :

This is an appeal filed by the assessee against the order of the Ld. CIT(E),
Chandigarh df. 18/01/2023, where the assessee’s application seeking
registration under Clause (iii) of first proviso to Section 80G(5) was rejected by

the Ld. CIT(E) on account of non prosecution.

2. During the course of hearing, the Ld. AR submitted that the assessee did
not receive any of the notices so stated to have been issued to the assessee on
the email id provided while applying for the approval and all the notices have
been issued on the e-filing portal which cannot be taken as an effective service
of nofice and therefore, due to lack of communication, the assessee could not
represent its case before the Ld. CIT(E). It was submitted that the assessee be
allowed an opportunity to represent its case before the Ld. CIT(E) and matter

may accordingly be set aside.



3. The Ld. DR is heard who has not raised any specific objection where the
matter is set aside to the file of the Ld. CIT(E).

4, As submitted by the |d AR and not specifically objected to by the Id
CIT/DR, the notices have not been served on the assessee and the assessee
couldn’t be heard on merits resulting in passing of the impugned order on
account of non-prosecution. In light of the same and keeping info account, the
principle of substantial justice, we believe that the assessee deserves another
opportunity and the matter is accordingly set aside to the file of the Ld. CIT(E) to
decide the same afresh as per law after providing reasonable opportunity to

the assessee.

5. In the result, appeal of the Assessee is allowed for statistical purposes.

Order pronounced in the open Court on 17/12/2024.
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